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HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH

NEW DELHI

ORIGINAL APPLICATION NO. 143 OF 2023

IN THE MATTER OF:-

Sunil Vaid & Anr. ... .Petitioner
Versus

State of Uttar Pradesh & Ors. ... . Respondents

ACTION TAKEN REPORT FILED ON BEHALF OF THE

RESPONDENT/GHAZIABAD NAGAR NIGAM

MOST RESPECTFULLY SHOWETH:

1. That the present matter was last listed before this Hon’ble Tribunal on

06.10.2023, whereby this Hon’ble Tribunal passed the following orders:

“5. Learned Counsel for Ghaziabad Nagar Nigam had submitted that in
compliance of the order dated 26.05.2023, the matter was deliberated
and put in the meeting of the Executive Committee of Ghaziabad Nagar
Nigam as constituted under Section 5 (b) of the U.P. Municipal
Corporation Act, 1959, and the same has been passed by the Executive
Committee of the Municipal Corporation on 08.08.2023 and the decision
of the Executive Committee will be implemented immediately after
approval by Board of Ghaziabad Nagar Nigam.

7. The issues regarding proper maintenance of public parks and removal
of encroachments from the same need to be looked into by the concerned
statutory authorities. Paucity of funds cannot be projected by any of them
as an excuse for neglect for proper maintenance and shortage of
infrastructure cannot be claimed to justify non-removal of
encroachments. 8. The concerned authorities being instrumentalities of
State are under constitutional obligation to protect and improve the
environment. We therefore direct District Magistrate, Ghaziabad to
convene a meeting of Vice Chairman, Ghaziabad Development Authority,

Commissioner, Ghaziabad Municipal Corporation, CEO, U.P. Awas
Evam Vikas Parishad within one month for resolving all issues regarding
proper maintenance of the public parks and removal of encroachments.”
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2. That in compliance of the order dated 06.10.2023 passed by this Hon’ble
Tribunal, meeting was convened by the District Magistrate, Ghaziabad on
08.11.2023, inter-alia, for the taking over of the maintenance of parks by the
Ghaziabad Nagar Nigam and removal of encroachments. The true copy of the
minutes dated 10.11.2023 for the meeting of 08.11.2023 is annexed herewith

and marked as ANNEXURE A-1.

3. That Addl. Municipal Commissioner, Ghaziabad Nagar Nigam communicated
the Secretary- GDA on 05.01.2024 to complete the formalities regarding taking
over of the maintenance of parks namely- Chitragupta Park, Bhimrao Ambedkar
Park, Krishna Vatika Park and Podium Park in pursuance of the resolution of the
Board dated 26.09.2023. The true copy of the letter dated 05.01.2024 is annexed

herewith and marked as ANNEXURE A-2. That the minutes of the meeting of

the Board are annexed herewith and marked as ANNEXURE A-3.

4. That in anticipation of the formalities to be completed by the GDA, the Meerut
Nagar Nigam issued tender for the care-taking of the parks for 5 months. The
technical bids in the present matter were opened on 15.01.2024. The copy of the
e-tender document dated 14.12.2023 along-with its newspaper publication is

annexed herewith and marked as ANNEXURE A-4.

5. That in anticipation of the formalities to be completed by the GDA, the Meerut
Nagar Nigam issued tender for the repair and painting of the parks. The

technical bids in the present matter will be open on 18.01.2024. The copy of the
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e-tender document dated 02.01.2024 along-with its newspaper publication is

annexed herewith and marked as ANNEXURE A-5.

. That there were no encroachments inside the above parks. However, outside the
parks, there were some temporary encroachments, which were removed and
such encroachments, if any, are checked periodically and removed in accordance
with law.

. That the action taken report is submitted for the kind perusal and necessary

directions of this Hon’ble Tribunal.

Ghaziabad Nagar Nigam
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(VIBHAV MISHRA)

Advocate-on-Record

Ch No. 221, CK Daphtary Lawyers’ Chamber,

Tilak Lane, Supreme Court of India,

New Delhi-110001

(e): vibhavmishra@outlook.in

(M): 9473565666
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ANNEXURE A-1
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ANNEXURE A-2
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ANNEXURE A-3
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ANNEXURE A-4
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ANNEXURE A-5
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